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Tetracycline Hydrochloride Purchas-
ed from Bulgaria

4581, SHRI KISHORE LAL: Will
the Minister of COMMERCE AND
CIVIL SUPPLIES AND COOPERA-
TION be pleased to state:

(a) whether it is a fact that 65 M.
tons of Tetracycline Ilvdrochloride
were purchased from Bulgaria by
Chemicalg and Fharmaceuticals Cor-
poratior., a subsidiary of State Trad-
ing Corporation, in December, 1978
and May 1977;

{b) whether the conducy of the Ma-
naging Director of CAPCO, in regard
to these purchases is under invoesti-
gation ard a scnior officer of Minis-
try of Commerce is preventing frce
ang fair investigations; and

(c) what are the findingg and what
actior. has beeir iaken against the
guilty?

THE MINISTER OF COMMERCE
AND CIVIL SUPPLIES AND CO-
OPERATION (SHRI MOHAN DHA.
RIA): (a) Two contracts were final-
ised by the Chemicals and Pharma-
ceuticals Corporation, for purchase of
50 M. tons and 30 M. tons respectively
of Tetracycline Hydrochloride from
Bulgaria in December 1976 and May
1977. ‘

(b) and (c). A report alleging mal-
practices by several functionaries of
the Corporation in these purchases
was received by Government. The
facts of the cases are being looked in-
to.





